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Oral AnswelS 10 

PROF. NIRMALA KUMARI SHAKT A-
WAT: I would like to submit to the hon, 

inister that black:-money is the wors men-
ace for our country. It is crippling the entire 
economy. There have been news reports in 
the newspapers these days that donattons 
worth crores of rupees are being raised in 
the border areas of Delhi, which are adjacent 
to Haryana. fortha conversion of black money 
into white. I would like to know from the hon. 
Minister whether he is aware of it and if so, 
what is the source of this black money and 
whether any surveyor research has been 
conducted to find out whether these dona-
tions are being collected by or through the 
Chief Minister of Haryana." 

[English1 

MR. SPEAKER: No mention of name 
please. 

[ Translation] 

PROF. NIRMALA KUMARI SHAKTA-
WAT: Does the hon. Minister propose to 
impose a ban on the collection of funds from 
the persons who went to convert their black 
money into white. 

[English} 

SHRI A.K. PANJA: We have informa-
tion that such money is mostly unaccounted 
for money-but not always-which is being 
sought to be given for election purposes. But 
so far as the details are concerned, they are 
not with me. Regarding making law to pro-
hibit such donation, it is for the Election 
Commission to decide and the Government 
of India to decide. (Interruptions) 

{ Translation] 

SHRI RAM PYARE PAN IKA: The matter 
should be investigated. 

Not recorded. 

We are not asking for making raws. We 
are only asking for checking the black money 
which is being generated. (Int9"Uptions) 

SHRI A.K. PANJA: As th hon. Mem-
bers have expressed their sentiments, I am 
certainly with them. But w can make inv s-
tigation on certain positive information. Oth· 
erwise, sometimes it is alleged that we ar 
taking coercive measures. If the hon. Me",!-
bers could write to me and give me positive 
information, not openly, then I assure that I 
will take steps. 

[ Translation] 

SHRI DHARAM PAL SINGH: Instead 
of providing secret information, I place an 
open information before the House. 

[English] 

MR. SPEAKER: No. I cannot allow. 

[ Trans/ation] 

Please give it in writing. 

Loss of Foreign Exchang In Diamond 
Trade 

*366. OR. B.L. SHAILESH: Will the 
Ministerof COMMERCE be pleased to state: 

(a) the net foreign exchange loss suf-
fered during first quarter of 1989-90 in the 
diamond trade and the reasons therefor; 

(b) the amount of foreign exchange 
allowed to diamond traders for thejr foreign 
travel abroad during the said quarter; and 

(c) the remedial measures taken or 
proposed in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P.R. 
OAS MUNSI): (a) to (c). A statement is given 
below. 



11 AUGUST 11. 1989 12 

ST TE E 

During April·June. 1989, imports of 
rough diamonds w re about Rs. 1142 Crores 
wh""'pot.ts of cut and polished diamonds 
totalled about Rs. 1100 Crores. The im-
ported roughs are yet to be fully process 
for exports. The net export realisation and 
value addiUon are computed on an annual 
basis. The question at having suffered a loss 
in foreign exchange or of recourse to reme· 
dial measures does not. therefore, arise. 

Foreign Exchange may be drawn by 
xporters for various specified purposes 

including for travel abroad under the Blanket 
Permit Scheme of RBI which is operated on 
a yearty basis. Approvals for travel abroad 
do not have to be obtained by exporters 
under this scheme vi"sit bV visit. Foreign 
.xchang is permitted to n exporter over 
the annual period at the rate of 2% of the 
FOB value of th export earnings repatriated 
subject to a c iling of Rs. 2 Crores. 

( Translation) 

DR. B.L SHAILESH: Mr. Speaker, Sir. 
th han. Mint ter ha 9iv n a vague reply to 
my question. t has been stated in the reply 
that during April..June, 1989, imports of rough 
diamonds were worth about Rs. 1142 eror s 
whit exports of cut and polished diamonds 
totalled about Rs. 1100/- crores. On th 
basis of these figures, it is evident that during 
this period the Government had to incur a 
toss of As. 42 crores on account of import 
and export of diamonds. Will the han. Minis-
ter be pleased to tell the net value of the 
diamonds imported and exported during the 
whole year, and the percentage of it shared 
by the Hindustan Diamond Corporation, a 
public Sector Undertaking. and other private 

ncie ? 

(E"glish] 

SHRI P.R. OAS MUNS': Sir. Urst of aU, 
uld like to inform the han. Member that it 

. not 'fact that there is a loss in diamond 
)Cpt''' in ''''p fir t 'It 3rh)1" Tho f9':'t' 1 si-

\ion is that w tmport rough di mond quar-

terty t monthly, in whatever manner is po$-
sbJe, from abroad based on valid Import 
Jicences. But do export. We do not take 
export monitorir)g proceaa just month-wise. 
We make a total review annuaDy as to the 
overaD import. total value addition and the 
total turnover in the export. Now, the position 
as it is referred to by the hen. Member' this. 
In so far as first quarter is concerned, it· a 
fact that overall rough diamond import was 
for Rs. 1142 CfOres. And the export of out and 
polished diamonds in the same period 
Rs. 1100 cror • But the entire import have 
not been processed. The e)(port vaJue of 
these imports when fuJIy processed is As. 
1700 crores. Thus. it is incorrect to stat that 
there has been a loss of foreign exchange. 
By 31 st July. 1989, the exports had reached 
As. 1457.5 erares as against imports of As. 
1419.8 crores with an inflow of about As. 36 
crores. 

In a far as last year's export is con-
cerned, it wa a happy period in the sense 
that while our arget was only Rs. 3,500 
crores, th achi vement as R. ,230 
crores.,. (Interruptions) 

OR. B.L SHAILESH: You a 
mention about the pr;vate agencie • 

SHRI P.R. DAS MUNSI: I am just 
coming to that. Now, I cannot name aU th 
agencies individually. But I can inform th 
hon. Member that around 3000 persons are 
members of the Gem and J wellery Export 
Promotion Council out of which 1000 units 

re dive eXP.Ort units who do take to export 
of diamonds from tim to tim . 

So far as detailed d la is concerned 
about t e company that the han. Member 
has referred, I 'Shall certainty collect the data 
of th company and inform the han. mber 
accordingly. 

I Translation] 

OR. B.L SHAtlESH: r. Speaker, Sir, 
I would like to kno . whether the han. tn'-
t r! aw~rc ~ the fact th3+ t ..... !rQdar~ ha:.;& 
been indulging large scat bungl' and 
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unauthorised transactIOns of foreign ex-
~UV'Ie. because there is a wide gap be-

n the offICial and non..affici rates of 
diamonds? As a result of that thes peop 

taking undue advantage of it, white the 
Govemment have been incurring toss of 
foreign exchange. What steps are proposed 
to,. be taken by the Government to check 
~1lA illegal practices? Whether the Gov-
ernment is s ized of these activities and 
whether in y' of the above, the han. Min-
. t r would direct the Indian consulates in 
for ign cou ri 0 ke p appropri t vig-
. ance or ch in this regard so that the 
trad r are kept under watch and the Gov-
ernment doas not incur any loss on account 
of bunglin in foreign exchang ? 

SHRt P.R DAS MUNSI: 0 far a th 
matter of bungr ng in the foreign exchange is 
concerned, it is t matter directty concerned 

. h the 'nistry of Finance. If th hon. 
Member h some particular campI ' wqh 
hi regard' 9 such bungling. only then hi 

inistry should asked to take an appropri-
dian ' nth's regard. So f r as th export 

f di mond n g m i concer d, the 
fr!ltlAr~ in our country have b ... n doing good 

i f 0 work. It is through them that 
v ad to expand ho xport 

co tty and it has added considerably to 
for ;go exchange earnings of our coun-

try. It is due to this f ct that gems and 
diamond export hav ' become th leading 

o compared to all other item being 
e ported by India and that is hy 1he Gov-
mme t i tend to giv more incentive to the 

people ngaged in this trade so th they 
. may incr a their export and thus assist the 

Govern nt to earn foreign exchange. As 
demand of Indian 9 ms and j weI ry in 

the international market ha registered the 
optimum .ncrease. We want that the Gov-

. emment should provide incentives on atl 
such items of export which may bring in 
foreign exchange. If the han. Member has 
got some complaint against some individual 
trader. then the inistry of finance can be 
_l8CJ to t e actIOn aga' nSf that tr8(f r. 

{£ngf h) 

Contr c r fo Cl nlng 0 tform 
Track 

-367. SHRI UTT A BHAI H PATEL: 
Will tho Ministerof RAILWAYS be plea ecHo 
st t : 

if • th n m 

(c) th number of mp Of r nd red 
jo nd t steps t n to provide It • 
? te jobs 0 them? 

THE ISTER OF STATE OF THE 
INISTRY OF RAILWAYS (SHRI 

MADHAVRAO SCINOlA): ( ) to (c). Th 
rk of cleaning has b n w rdad to con-

tractors at Kat • Hind un City. Shri M • 
habirji. G apur City. Bhaw ni Mandl, 
Ramganj Mandi. Indergarh. Lakhan. Bay-
ana. F t hpur Sikri and Surat Stations on 
the W t m Railway for better working. But 
thi h not ri nd red any regular mploy 
job 

( Translation] 

SHRI UTIAMBHAI H. PATEL: Mr. 
Spea r, Sir, in his reply to my que tion th 
hon. . n' er has stated that th work of 
cleaning has been awarded to contractors at 
11 tatien including ko a on th Westem . 
Railway for better working. But this has not 
rendered any regular employee job'" . I • Wb • to kno the total1)~mber of work-
ers presently engaged for the work of cte.,.. 
ing under oontractor and the number of 
persons employed for h' work earlier. Does 
t~ Government propo e to e measures 
to abSorb a tho~ per who have been 




